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Withdrawal of Minimum Guarantee

from Priygte. Buplic Call. Offices
adras

190. SHRI SAMAR éJKHER-

JEE: Will the Minister of COMMU-
~NICATIONS be pisased to state:

(@) whether requests for with-
drawal of Minipiém Guarantee from
private. Puble® Call Offices, Madras
have been recsived ;

(b) whether Government  are
reviewjng the issue in view pf public
ix}teréﬁtjjht’vo{ve&; and * "

(c) if so, what ar¢ the details

fhraef?

THE MINISTER OF SUR-

-FACE TRANSPORT AND THE

NISTER OF COMMUNICA-

'TIONS (SHRI K.P. UNNIKRI-

SHNAN): (a) Yes, Sir.

(b) and (c¢) The issue was re-
viewed recently And the minimum
amounts weart © redu-
ced for small and medium sized
stations. The minimum guarantee
amount which was Rs. 500 per month

* for all stations, has buén révised with

" loffact from Ap#il, 1989, as under:

Rs. 500 per month for Metropo-
lJitan and Major Telephone

a DlStrlctiﬁes.fie'r&Stl%.n;?s above
M,Rs.‘,30(1' er month. for Minor
"Teldphode  Districts, ' i.e.
‘systems with *"" equipped
CupRCity between 10,000
“and 30,000 Lnes. -
Rs. 200 per month for Tole-
© communication circles i.e.
- exghgnges - of | less than

-, 104000 lines. . .

- ees, in, Madras

’

In.case of Private Public Call
‘the minimum
yarantes gmount will thus con-

tinue to be Rs.. 500 per month. As
’o% nbwovfg.erc is 310 'prépbsal or a

" ‘change, but 'tht poficy will be re-
-, viewed from time to tinde.
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Problems of ex-employees of Karachi
Port Frust  ~oomh

191. SHRI SAMAR MUKH-

ERJEE :. Will the ~ Mihister of

SURFACE © TRANSPORT be

pleased to state :

(a) whether Governmient- are
aware of the problems 6f” ¥'¢x-¢mp-
loyees of Karachi Port Trust who
were absorbed in Government ser-
vices in India af er partition, d¥e to
non coutiting of their past 'sefvice

. for the purposes of retiremefit bene-
fits; ‘

(b) whether Government are
reviewing thcir cascs in view of the
small number of such staff; and

(c) if so, what are the details
in this regard?

THEMINISTER OF SURFACE
TI]KANSPORTO &ND "I'J”‘PHE
MINISTER F MMU A-
TIONS (SHRI K?’i‘ng
NIKRISHNAN) : (a) to (c}¥Pen-
sionary entitlements of displaced
persons from Pakistan are regulated
accerding to the Rules in forlee at
ine relevant time. At the time of
partition, service renderéd ifj'Local/
Auionomous Bodies was ‘ot being
counted and treated as pepsipnable
serviceunderthe Governmenf. The-
refore, in the case of displaced per-
sons, the reciprocal arrangement
with the QGovérmment of Pakistan
did not provide for the counting of
the premigration service in Local
‘and Autonomous bodies ' tike Port
Trusis for pemsionary bengfits. In
view of this, the ex-employces of
Karachi Port Tryst arg aot entitled
10 count their past service For pen-
ﬁ%tl;a,ry benefits after migration to

a.

. Reyi?wip%glyg P }ic‘i&s on curtailment
7 of ‘postal services

192. SHRI SAMAR MILIKH-
ERJEE : Will tlfé‘ Miﬁfst‘e’y& of

COMMUNICATIONS be pleased
to'state : A
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‘ ﬁ@), ether Government are
Ayare. of, ):,h:} facjt t Governmept
gnpgsc surtailtaent of pestal
V&ties, ban .og, Ifimlt .and
ar forms of gurtailment of pgstal
)gc% :;;guamg inconvenience to

o) whether, Soyeriment are
reyigying thq,gohcles to restore the
services ; am

(c) if so, what are the details
in this regard?

THE MINISTER OF SURFACE
NSPORT AND THE MI

ATTO S
SHRI K P UNNZSR”},S?{NAN)

a) Yes, Sir. c m9x1mum nymber
te esw A¥ed af 3°in 1 5
this'in 1985, th n“:f
ofdtherles i *C’ class‘an
towns having mor= than cne depvery
wa§’ revrewed and one deliv?r was
reduced in 844 post officcs. In
somE towns, to find nidn power f6r
serving newly developed colanies,
delivery in the mafn '4rea hdd to be
reduced. There is no ' ban oﬂ' ret-
ruitment to fill up vacancies in exis-
ting’ pasfs.'Hquvcr thedeligated po-
wers of the Deptt. of Post: to create
new posts remain suspended and

a,dd t ost égo.u ot be sanc-
fq m;ca tsfnthé cle‘m

»Ga ca su. t ‘ost
en’s cadre1s un r GO dér

in donsultation with the Mfmsti'y of
Finance.

(B and’ (c), The Governmént
pso oses to. carry out @ gemeral
rechﬁof the situa.)pon partxcu“la‘rl

g the' foﬁf‘taﬂment f deh-
veries for waiit ‘6f hdn-powet.

Attion a"g’if‘né'a%#?vvaﬁg of Assam
_ 193, SHRI SAMAR MUK

ERYEE:Will the Ml slcr of HO
AFFAIRS be pleased to stdte :

(a) whether GQVQmmeut . are€
aware thatalarge number of jawans

T27 Di')&;lés’é']
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of Aspam’ RLﬂawwe _dipgisned]
jalled and are [iqg,ggpascs mn courts
for having collectively represented

for jmplementgtion - of . Pay Com-

missicns> recommendanons

(b) whether Government 1'!é)ro-
pode to fé'vlew”thelr ‘cases ;

(d) 5oy what afe the defaily m
this‘regrd'?

THE MINISTER OF . HOME
AFFAIRS (SHRI M™ FTI MOHA-
MMAD SAYFED) : (2) fhe jawans
of Assam Riffes whé had ‘gene on
agitafion for (it delry in imple-
mentalion of the IV Pay Commis-
sion’s recommendatiots werc
tried under the Army A&t forindi:
scipline and, some of them were
di'snﬁ&el?ﬁ@n?sém&' itdos a
fdefilv of thele tridls)! ~THY disfid-

'Sé&‘falvfaﬁsﬁaWﬁlda writ" petitids

ih'v MHM 6F 1adw Seekivigiie:
instAtethehk™ i servite and thesé
cdsed ate'still tobédisposed off by
the courts of law.

(b) and (c) No, Sir. |

Problems of the staff of the Publica-
tions Divisitn, Trivantrdm

ibge s%h
ERJEE ik mster of

INFO ?g@& D BROAD-

to'state ;
() whethér - vacfnﬁ»‘én{ Kite
rzceived a note on the problems of
the staff of Sa¥s Emporium of 'the
Publications Division, Trivan8rdsh;
and’’

(b) if sg, what arg the detalls of
the aCtlon taken thereon?

THE MINIS R OF IN
MATION AN
AND THE

LIAMENTARY AFFAIks(
P. UPENDRA} {(a) Yes, Sir.

" (b) The note pointed out s¢
d¢lay in payments of dues to el
loy¢es. . Now thete is ng pendcncy
at the Hzadquarters of the Division.



